7 Messages from

LEAVE OF ABSENCE TO SHRI K.
CHANDRASEKHARAN

MR. CHAIRMAN : I have to inform
Members that the following letter dated
the 26th July, 1975, has been received
from Shri K. Chandrasekharan :~—

“In view of my impossibility to attend
the current session of the Rajya Sabha,
1 request that the House may be plea-
sed to grant me leave of absence for
the current session.”

Is it the pleasure of the House that
permission be granted to Shri Chandra-
sekharan_ for remaining absent from the
meetings of the House during the 93rd
Session of the Rajya Sabha ?

(No hon. Member dissented)

MR. CHAIRMAN:
remain absent is granted.

Permisston 10

—

MESSAGES FROM THE LOK SABHA

L The Kerala Legislative Assembly (Ex<
tension of Duration) Bill, 1975

II. The Defence of India (Amendment)
Bill, 1975
SECRETARY-GENERAL : Sir, I have

to report to the House the following messa-
ges received from the Lok Sabha, signed
by the Sccretary-General of the Lok
Sabha :—

I

“In accordance with the provisions of
Rule 120 of the Rules of Procedurc and
Conduct of Business in Lok Sabha, 1
am directed to inform you that Lok
Sabha, at its sitting held on the 29th
July, 1975, agreed without any amend-
ment to the Kerala Legislative Assembly
(Extension of Duration) Bill, 1975, which
was passed by Rajya Sabha at ifs sitting
beld on the 23rd July, 1975.”
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II

“In accordance with the provisions of
Rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1
am directed to inform you (hat Lok
Sabha, at its sitting held on the 29th
July, 1975, agreed without any amend-
ment to the Defence of India (Amend-
ment) Bill, 1975, which was  passed
by Rajya Sabha at its sitting held on
the 23rd July, 1975.”

I. THE APPROPRIATION (NO. 3) BILL,
1975

II. THE APPROPRIATION (NO. 4) BILL,
1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERJEE): Sir, 1 would like
to seek your permission to move the two
Bills—Appropriation Bill on  supplemen-
tary grants and the Appropriation Bill on
excess grants—together.

MR. CHAIRMAN: I
no objection from the
you can move.

think, there is
Members. Yes,

SHRI PRANAB MUKHERIJEE: Sir, I
beg to move:

“That the Bill to authorise payment
and appropriation of certain  {urther
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1975-76, as passed by
the Lok Sabha, be taken into considera-
tion.”

Sir, this Bill arises out of Supplementary
Demands for grants of Rs. 148.26 croses
voted by the Lok Sabha on the 28th July,
1975 and expenditure of Rs. 137.50 crores
charged on the Consolidated Fund of
India.

The Supplementary Demands for Grants
were laid before this House on the 22nd
July, 1975. The Introductory Remarks
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appended to the pamphlet explain briefly
the main items comprising the additional
items.

Oi the total Grants and Appropriations
of Rs. 285.76 crores, assistance to State
Governments accounts for Rs. 160 crores
and the balance of Rs. 125.76 crores is
for assistance to public sector enlerpiises.
Transfers to State Governments provided
for include Rs. 75 crores as advance Plan
assistance to cnable them to sustain appro-
ved outlays in core sectors of irrigation
und power; Rs. 50 ciores to tide over
their temperary ways and means difficul-
ties, Rs. 50 crores for purchase and dis-
tribution of agricultwmial inputs and Rs. §
crores to provide relief to weavers who
have large unsold handloom stock.

Assistance to public sector enterprises
includes Rs. 23.71 crores for the National
Textile Corporation to meet cash losses
due to operation of the Controlled Cloth
Scheme and for additional working capi-
tal, Rs. 25 crores for the Coal Compunies,
Rs. 10 crores for the Neyveli Lignite
Corporation for purchase of specialised
mining equipment, Rs. 20 crores for Agri-
cultural Refinance Corporation to  meet
commitments in respect of disbursements
under TBRD/IDA assisted projects, Rs. 29
crores for the Fertilizer Corporation of

India for meeting commitments of the
Korba Project, etc., and Rs. 15 crores
for the Indian Qil Corporation for the

Salaya Terminal and  Salaya-Viramgam-

Koyali Pipeline.

As full explanations for the requirements
have been given in the footnotes under
the Supplementary Demands, I would not
burden the House with further details but
would answer any points that may be
1aised by the hon. Members during the
discussion.

Sir, 1 move.
Sir, T beg to move:

“That the Bill to provide for the
authorisation of appropriation of moneys

out of the Consolidated Fund of India.
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to meet the amounts spent on certain
services during the financial year ended
on the 31st day of March, 1973, in
excess of the amounts granted for those
services and for that year, as passed by
the Lok Sabha, be taken into considera-
tion.”

This Bill arises out of Demands for
excess Grants relating to the year 1972-73
voted by the Lok Sabha on the 28th
July, 1975 and the expenditure ‘charged’
on the Consolidated Fund of India and
incurred in excess of the sanctioned Appro-
priations for that year. The reasons which
led to the excesses have been explained
in the foot-notes below each Demand or
Appropriation in the statement of De-
mands for excess Grants which were circu-
lated to the hon. Members on the 8th
May, 1975.

As the House is aware, excesses over
Grants /Appropriations are revealed  after
the Appropriation Accounts are compiled
by the Comptroller and Auditor General
of India or the Defence Accounts or the
Posts & Telegraphs Accounts or the Rail-
way Accounts authorities, as the case
may be. These excesses are, in the first
Instance, required to be scrutinised by the
Public Accounts Committee and it is only
affer they have looked into the fTacts of
cach case and recommended their regu-
farisation that the matter is brought be-
fore Parliament. The excesses for 1972-73
were scrutinised by the Public Accounts
Committee who have recommended the
regularisation of these excesses in  their
134th Report. In view of this, I do not
propose to take the time of the House to
eaplain these excesses in detail.

The excess expenditure of Rs. 116.01
crores spread over 27 Grants and Appro-
priations was more than offset by savings
under other Grants and  Appropriations.
This excess constitutes 0.52 per cent of
the total amount of sanctioned Grants and
Appropriations for the year 1972-73. This
was significantly less than the  cxcesses
during the previous year which constituted
0.89 per cent over the sanctioned provi-
sions of 1971-72.
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I am glad to inform the House that
the Appropriation Accounts for 1973-74
reveal significant improvement in this area;
thc excesses have fallen to Rs. 10.87
crores constituting only 0.50 per cent of
the sanctioned provision for that year. 1
would like to assure the House that every
effort is made and will comtinue to be
made to avoid such excesses as far as
possible.

Sir, I move.
The questions were proposed

SHRI JAGJIT SINGH ANAND (Pun-
jab): Mr. Chairman, Sir, there are three
historic dates in our country’s freedom
struggle. One of them is 15th of August,
1947 when our national flag was unfurled
over the Red Fort. The other is 1lath of
December, 1971 when we tried to uvndo
the mischief that was done at the tinc of
paitition by British imperialism by creat-
ing on both sides of our country a hostile
country. which hostile country was deli-
berately created to jeopardize our indepen-
dence, to pressurise us from outside in
order to make us give up our real free-
dom and in order to make us come under
neo-colonialism. The other historic date
is 25th June, 1975 when a crushing blow
was given to the conspiracies of our ene-
mies abroad and inside our country to
undo what we have achieved in the past

and to block our path forward. I want
to say that these are very important
dates.

When the British imperialists werc for-
ced to quit our country, they were hoping
to come back soon. Therefore, in the
act of partition they had, on the one hand,
created a hostile State on both sides of
our country and, on the other hand, they
had constructed the Instrument of Acces-
sion of the Princes in such a manner that
all  those Princes could either join
Pakistan or India or declare their own
independence. All this was inbuilt in the
scheme of partition so that they could later
on come back. But the way history mar-
ched forward, the British were no longer

[RAJYA SABHA]

|

Bills, 1975 12

on the world scene. The British who
used to claim that their flag flies all over
the world and the sun never sets on that
flag, have shrumk back to their small is-
land, which small island, for  months
together when fog and smoke join toge-
ther to make smog, lives in perpetual dark-
ness and where except for  electricity
there is no light available. But then
American imperialists took over from the
British and the American imperialisis tried
to establish neo-colonialism in all the coun-
tries of the world which achieved their
independence  after the Second World
War. And those American  imperialists
bad been hatching conspiracy after cons-
piracy against our country, in order (o
subdue our country. The first time when
Eisenhower offered arms tu Pakistau late
in December, 1973 we remcember those
days how our great Prime Minister
Jawaharlal Nehru protested and asked him
not to create imbalance of power in this
sub-continent by arming Pakistan. Then
Mr. Eisenhower said that India could alse
come along and get arms on the same
terms. But our great leaders in a thunder-
ing reply said that our country had not
been subdued by the British imperialists
and it will not be pressurised by any other
power also. So, Sir, what I want to say
is that the American imperialists had been
egging on Pakistan to attack India again
and again, arming Pakistan to  compel
India to go in for armaments on its own
so that it could not devote all its eflorts
to build up the country’s economy. Then
in the year 1971 when the military dicta-
torship ‘of Yahya Khan took over, FEast
Pakistan started a murderous campaign,
murdered more than 3 million people and
more than 10 million people had to come
to India and our great country, though
poor, looked after them and ultimately
when the war was forced on us, we went
to the aid of Bangla Desh and our armed
forces scored a glorious victory for the
first time in our history. The old pressure
of imperialists of egging on  Pakistan
against our country was undone and then
the American imperialists started the new
game. It was that ever since 508 they
had lauanched organisations like CIA.



13 Appropriation
Bogus Foundations were established. These
foundations were inspired by the CiA
money. There was infilteration of the CIA
organisation and its money in the writers,
in the intelligentsia, in the students and
into certain organisations which were out
1o undo the basic economy of the country,
thwart the democracy and secularism in
the country. And we saw how one after
another language riots were organised in

Assam. Jt was tried in Andhra Pradesh
through the Telengana movement, then
through another Andhra movement. The

students’ movement in Gujarat was infiltera-
ted by these reactionary people and we
have seen what results were sought. And
at this stage we now how Mr. Jayaprakash
Narayan who has been in league with the
American imperialists was brought in from
oblivion and he gave the slogan of turning
Bihar into another Gujarat and that chap-
ter was started on 18th March., 1974, when
an effort was made to block thz entry of |
the Governor of Bihar Assembly, when the
State Assembly was sought to be ghuruoedl
and property of more than one crore
rupees was burnt. That was the processﬁ
in which Jayaprakash Naryan became the
field marshal of reactionaries and that was
the process which he tried to spread from
Bihar to other States of the country but
that process suffered a defeat in Bihar it-
self. That process could not go forward
despite his efforts in the Punjab where he
tried to gain support with the help of Jana
Sangh and other parties. It could not go
forward in any other State like Kerala,
West Bengal or Andhra Pradesh and it was
in these circumstances when these reactiona-
ries who has been defeated at the poles
in 1971 and 1972 were again and again
defeated in their attempts to disrupt and
disintegrate our country and further parti-
tion our country. We know certain ‘presi-
dent’ who called for destabilization of the
situation in India, we know of a certain
foreign secretary who in olden times talked
of a policy of non-alignment and we know
of another foreign secretary who was very |
often tilting things against us. When all’f
this failed, Jayaprakash Narayan became a {
messiah. He tried to undo the situation in |

our country. He gave slogans of partyless '
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democracy and of a total revolution, of a
total undefined revolution of ihe

counter
revolutionaries. When all this
failed, making a cause from the situg-

tion arising out of the Allababad High
Court judgment, these reactionaries tried
a new offensive from 12th June. But
on 25th June a decisive blow was struck
first of all against the conspiracies of Ame-
rican imperialism, against neo-colonialism
of our country in a new way. Secondly,
a big blow was struch on the enemies of
the people, on the reactionaries, on ihe
communalists who wanted to undo all thai
we bhad done in the past and wanted to
thwart our march towards socialism. Now
this in itself was a big blow. I was not
in my country when this happened. 1 was
in the United Kingdom, Pcople from my
country who went over there after the
first few days of emergency, common
people from the Punjab, common peasants,
they were happy with the new situation,
Their reaction to this situation was very
positive. They said that the prices were
falling, the offices were functioning more
efliciently and the police was behaving
etter. They said that for the first time
thosd people who had exploited angd looted
and indulged in blackmarketing and smug-
eling, those people who were enemies of
the common people, they were struck. Al
this is very good. But we cannot guarantce
that the good impact that this emergency
has created, the good climate that has
sustained for the last one month, will con-
tinue to advance until and unless we exa-
mine the situation and look after some
aspects of the situation,

Sir, 1T want to sav that one question
that was repeatedly raised there in the
United Kingdom, and that has also becn
raised by common people whom T have
met in my country during the last 7 days
that T have been here, is : What is the
guarantee of the implementation of the 20
or 21-point economic programme which in
itself is very good, which has very good
Intentions 7 What is the guarantee that
programme will not go by default 9 This
is a very relevant Question. This question
arises in the mind of everybody because
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unfortunately we have inherited a bureau-
crotic machinery from the British. The ad-
n:.nistrative machinery is the same as was
budt up by the British imperialists in order
to oppress us. The bureaucrats have also
been brought up with the same outlook.
I will give some specific instances how
those bureaucrats are behaving in emer-
gency, whether with the common people or
with the 1epresentatives of the people, and
all that. The only guarantee of getting
things done is through getting the coopera-
tion of the common people unleashing the
initiative of the common people. 1 have
seen, Sir, that though in the olden times
Pandit Jawaharlal Nehru used to say that
the march-forward of the nation, the
implementation of the plans, lies in the in-
volvement of our people, and our Prime
Minister, Shrimati Indira Gandhi has also
been saying this, for the first time a new
process arising, a new enthusiasm, a new
light in the eyes of the ordinary workers
of the Congress and the CPI and all these
people who are pledged to this country,
that now is the opportunity to do some-
thing, to build up our country, to increase

production. to overcome all the snags and ]

faults of the past. But that is not that
easy.

1 would like to say something about
the question of price control. Firstly, I
have come to learn that the prices of cer-
tamn essential commodities have come down.
The price of Dalda had specially come
down. 1In the same emergency, when prices
of all these commodities are falling, now
Dalda has become more and more non-
available to the common shopkeepers who
were selling Dalda. This is the situation
when in Ghaziabad the Dalda factory has
closed down, At the same time, there is
a new shortage of cement also. Also we

find that some of the varieties of the goods |

that the common people need are becoming
more and more scarce. Now I would say
wntil and unless we take steps to take hold
of the production at the very production
point of all the essential commodities that
our people need, whether Dalda or food-
grains or textiles or drugs or sugar, and
make arrangements for their proper dis-
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tribution, things would not work., 1 was
glad that a certain assurance was held out
by Shri Brahmananda Reddi about distri-
bution through depots and all that. But
until and unless a proper machinery is set
up and that machinery is looked after by
popular people’s committees, by the mohal-
la committees under which these depots
are functioning, and until and unless a con-
tinuous process of supply to the distiibution
machinery is geared up, I am very much
afraid that there will be a setback, and
that setback will bring disappointment in
its process. I want to say, Sir, that I have
some direct experience of the way the emer-
gency is being dealt with by the bureau-
crats and I want to give you some of the
facts. 1 have been raising in this House
repeatedly the question of the behaviour
and the functioning of the Chief Commis-
sioner of Chandigarh Union Territory be-
cause it is particularly under the Central
Government. T had the opportunity of
seeing him thrice last year. 1 held lung
discussions but they came to naught. No-
thing happened about them. And this time
when the emergency was declared—I am
speaking it on the authority of my col-
league in the other House, Pandit Amar
: Nath Vidyalankar who represents the Chan-
digarh constituency-—the Congress Commit-
}tee in Chandigarh of all the 15 wards
i decided to lead a deputation of all the
Presidents of the 15 wards of the Congress
Committee to this gentleman, Mr. Mathur,
the Chief Commissioner. When the 15
member deputation went to his office, he
refused to receive them. He said : “Why
15?7 T am not going to receive 15, I will
; only receive 4 members.” First of all, they
thought of going back but then they
thought it is new emergency and he is now
drunk with power. So 4 of them agreed
to go to him and the moment they entered
his office and said : “We have come to
extend our co-operation in the new situa-
tion of emergency’, he said : “What co-ope-
ration? What are you talking of ? {t is
our job to run the State; it is not your
~job”. And then those people came back
1 and bitterly complained to Shri Amar Nath
Vidyalankar who represents them in the
Lok Sabha.
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Then, this gentleman nominated a com-
mittee on the 12th of July. The committee
was nominated on the 12th of July to
advise him and on that committee is Mr.
Sri Chand Goel, the Jan Sangh leader who
had been put in jail on the 26th of June,
perhaps without the knowledge of
great Chief Commissioner.

‘Then this Chief Commissioner instructed
the Vice-Chancellor of the University to
take away the admission of Vinit Kumar
who is the General Secretary of the Stu-
dents Federation and the All-India Students
Federation and the Punjab Students Fede-
ration and he is one of those people who
are upholding the .wmergency, who
supporting all the measures tahen against
exploiters, and a deputation was led to this
great man which he refused to receive.

Then he was here in Delhi yesterday.
In his absence, a deputation was taken to
the Education Secietary. The Education

cretmy made clear to the deputationists
that there were two lists prepared; one list
was of the RSS boys and the other list
was of the militant students and Mr. Vinit
Kumar's name, who is the General Sccie-
tary of the  Students’
happened to be on the
militant students and he
that the Chief Commissioner does
agree. The Vice-Chancellor tried to send
another deputation which was headed by a
member of the Senate of the Punjab Uni-
versity and who is also the Secretary of
the Legislators group in the Punjab, Com-
rade Sher Singh, MLA. But this Education
Secretary said that all this was being done
on their instructions and on the instiuc-
tions of the Chief Commissioner., WNow
this bureaucrat is ruling there. He does
not listen. If this is the way he treats the
members of the Congress Committee, you
can imagine how will he be treating the
Students’ Federation and how will he treat
the deputationists from the Congress Party.

list
said
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" then the bureaucrats with this outlook have
to go. Declarations have been made in
I this House; circulars, 1 am told, have been
‘sent that all those above the age of 50
| whg have not the head to carry out their
( job or who have something against them or
I who are not capable of dealing with the
( situation, will be retired. [ demand in this
. House with full sense of responsibility thut
if you want anything good in Chandigarh,
you please take away this Mr. Mathur or
let him be put on another job somewhere
else because things cannot impiove if
deputations are not going to be received
or if co-operation extended stinks like mess
to this Chief Commissioner.

There is another case of Mr. Veerinder
Somli. When in the beginning Jayaprakash
Najovan started his movement, he was
| uble to fascinate some of the middle-class
| intelligentsia, some middle-class lawyers,
| some doctors, some students also and Mr.
}Som]i who is not connected with
|
|
!

any
political party, for a time was “Jaya-
prakash Narayan Zindabad walla”., Later

on he came to learn the reality and he
changed. Last year he joined the National
| Union of Students, the Congress organisa-
f tion there. Now the Congress organisa-
| tion had gone to this Chief Commissioner
saying:  “He is our man” and gave it in
writing but because some CID constable
" at one stage might have written this fellow
i as shouting Jayaprakash Zindabad, he has
i been put in jail in Chandigarh. No-
body is prepared to listen. (Time bell
rings) Sir, please give me ten minutes; it
1 is very rarely that T speak.

censorship is operated. 1 wish the Minister
for Tnformation and Broadcasting was here;
' T wish whatever T say is conveyed to his
| Ministry. Now. first of all, there is a
| a positive task that enjoins upon this
Ministry.

1
/ Then I want to say about the way this
|
|

{ That positive task is to educate the peo-

Now if we want people’s involvement, if ' ple about who Mr. Jayaprakash Narayan

we want a new enthusiasm to be created
amongst the students and the youth for the
implementation of the 21-point programme,

}is and what he has been doing. If, Mr.
. Chairman, Sir you will bear with me, 1
"want to tell you that there were many
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[Shri Jagjit Singh Anand])
people in England also, mainly from the
middle-class, who were affected by Mr.
Yayaprakash Narayan's Jadu. There were
many people from the working-class who
were affected by this Mao Saheb’s Jadu.
We held public meetings. We held more
than a dozen public meetings and we
brought out in concrete terms the career of
Mr. FTayaprakash Narayan and his doings in
the Indian situation right from the days
when he formed the Himalayan conventicn
at the time when the Chinese had not
crossed over and when the relations with
China were not bad and he tried to support
them to the time when he adopted Mao as
his Guru and he began saying that revolu-
tion comes through the barrel of a gun.
From that time to this time what hag been
this great Jayaprakash doing ? How did this
great Jayaprakash give up the Bhoodan
business and come back to support the
basic democracies of the youth ? He would
hold that as a mode! for India. How did
this great Jayaprakash Narayan, who calls
himself a moralist—he would start by say-
ing that Sardar Patel is to blame for Ma-
hatma Gandhi's assassination because he did
not take severc action against the RSS-—
ended up by saying here in Delhi on the
6th March this year :

“If the RSS is fascist, T am also a
fascist 7

The great moralist, who started a move-
ment against corruption, brought into be-
ing a Ministry in Gujarat through the
back of Mr. Chimanbhbai against whose
corruption they were supposed to be fight-
ing. . This great Jayaprakash Narayan, who
talks about democracy, could not wait for
six months for the Lok Sabha elections to
come under the same Parliamentary system.
This system has certain shortcommgs and
failings and we have been pointing them
out and it has to be improved. He went to
Gujarat and the combination of his people
went through a staged election. When that
victory had come, he did not dare to wnit
for six months for the Lok Sabha elections
to come and he talks of democracy. This
gentleman is being paraded by internation-
al agencies, supported by the CIA, who
hold conference in Posh hotels in Lon-
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 don, as a Gandhian, that this man is a
great colleague of Gandhiji. Now, as I
i said the other day also, this man was
never with Gandhiji so long as Gandhiji
was alive. For whatever reason this maun
wus always opposed to Mahatma Gandhiji.
After Mahatma Gandhi’'s death also this
man first made a bid to come to power in
the 1952 elections through the Socialist
Party. When that did not come through,
this man went into the Bhoodan movement
and became a follower of Vinobaji. This
man is not a colleague of Mahatma Gandhi
y and he is forty years younger to him. The
correct description would be that this man
is a Chela of a Chela of Gandhiji. This
man is a disciple of a disciple of Gandhiji.
He has not been a true disciple of Vinoba-
ji. It is by flouting him that he came to
lead this movement and ultimately compel-
"led Vinobajy to depart fiom the Sarva
Seva Sangh. T leave him at that and 1
i think, Mr. Chairman, you are not going
fo give m¢ more time.

|
1
!,
|

I want to come back and show concrete-
ly how the censorship is functioning ? As
my colleagues are aware, before coming
to this House T was the Chief Editor of
a daily paper in Jullundur called the
“Nawan-Zamana”. The gentleman in Jullun-
dur, who is the Deputy Commissioner,
happens to be there for four years. We have
been fighting elections in 1971 and 1972
and he knows who we are ? About the way
my paper has been treated by the censor
durmg these days, T want to give specific
instunces. I want to go on record because
the day before yesterday this Deputy Com-
missioner threatened to arrest one of my
colleagues on the desk. The reason for
that T will come to. No. 1, the Prime
Minister wrofe a letter to Mr. Fernandes,
' after the emergency, refuting his allega-
tions. What is the result ? That letter of
the Prime Minister is censored by the cen-
sor imposed on us. No. 2, there were
speeches of Shrimati Indira Gandhi and our
colleague of this House, Mr. Harsh Deo
Malaviya. about the RSS and Anand Marg
between the 12th June and 26th June. My
paper gave references from those speeches
and the great censor-walla cut out those

|
!
|
|
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references to the Prime Minister and Mr.
Harsh Deo Malaviya exposing the RSS and
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a call that the Kisans must come forward
to take upon themselves the task of imple-

Anand Marg. Then, the Communist Party | menting the emergency. Even that was cut

of India’s Central Executive Committee met
here and adopted a resolution. That re-
solution was printed in full in the central
organ of the party, the New Age, 1 pre-
sume atter proper censorship. but portions
of that resolution were also cut out by
the censor. Then, the All India Trade
Jnion Congress adopted a resolution wel-
coming the emergency and giving a rous-
ing call to the working-class to rally behind
the Prime Minister in order to implement
the 21-point programme. Even that was
deleted. They wherever the word ‘counter-
revolutionary occurs in my paper, whenever
we try to define the RSS, the Anand Mar-
gis and the other agents of American im-
perialism, that word stings him like snake-
bite and the censor comes down upon the
word ‘counter-revolutionary’ and cuts il.

Then, I wrote a letter to the Manchester
Guardian—it is simply the Guardian now—
when T was in the UXK. That letter was
prominently published by the Guardian
after great pressure; it was published in
many, many papers belonging to Indians.
That was flashed by the PTL. 1 sent a full
text of that letter to the paper, and the
censor refused to published that letter
which was flashed all over the country. It
was after a great jhagda that the next day
they permitted—that day they did not per-
mit me—only a curtailed, cut-out version
of that lctter. Then T wrote letters from
the United Kingdom telling how the meet-
ings were held, how they were supporting
the Prime Minister, how they had welcom-
ed the emergency, how they had welcomed
the fall in prices; and all the working class
in Britain is more and more realising that
India is now entering a new phase. Even
these letters of mine were censored and
they had cut them.

Mr. Shamsher Singh Josh. Secretary ot
the Legislature Group, Punjab, and Vice-
President of the Kisan Sabha there, gave

'
)

i
|
!
!

out. Mr. Avtar Singh Malhotra, a mem-
ber of the Central Executive Committee of
the CPI and Secretary of the Punjab unit,
gave a call to go into action against fascism
and neofascism and to see to it that the
RSS, and the Anand Margis were not able
to regroup themselves and to come ito
action again. This was also deleted. And
my editor rang me up this morning. He
was In tears. He said, these people are
sitting over our heads and they want the
Akalis and the Jana Sanghis to come back.
The Akalis are not going to come back
because of the Chhangani Commission’s
Report—I will come to that point later on.
They are tieating them in such a way. He
said that if the Syndicate had take over
Punjab. they would not have been treated
worse.

There was a statement by Mr Joginder
Pal Pandey., State Minister in Punjab. He
said, we will improve our roads and get
aid from the Centre for this. That was
blacked out. When our comrades protest-
ed, the Deputy Commissioner, Jullundur,
Mr. Ram Gopal, said, “What do these
Ministers know? We know what is the
situation in the country and what should
go and what should not go.”

There is another instance. There is a
paper conducted by the CPM, called the
Lok Lahar. The Lok Lahar people began
saying that there was a great man called
Marx, that he made a statement; that there
was another great man called Lenin, that
he made a statement, and then they wrote
that there was a great man called Mr. M.
Tung and he also made this statement.
They printed three paragraphs. That great
intellectual did not know that Mr. M. Tung
was Mr. Mao Tse-tung. That was allow-
ed to go. This is the way we have been
treated.

Our comrades wrote a note welcoming
the decision of seven States including Pun-
jab that they would take over the cotton
trade. That note was passed by the junio:
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censor. But this gentleman, Chowdhury
Rajinder Singh—he is actually a kulak—
who was sitting over the head of the junior
censors, came and deleted it when the page
had been done. First we compose the
news and then take out the galleys to the
censor and then we compose the page. At
the second stage he deleted this welcome
statement by the seven State Governments
that they would take over the cotton trade.
Whenever our junior editor went and ask-
ed him, “Why have you cut it out?” he
said, “Get out.” He said, “I have to come
to you again and again. You have been
posted here to attend to our needs.” He
said, “Shut up.”
young man and he has also some fire in
him. He also said, *You also shut up.”
Then the District Magistrate ordered his
arrest. And then my assistant editor tele-
phoned me. 1 told him, “Let him go to
jail. 1 will see where he remains in
or what happens.” The District Commis-
sioner knows us for several years. He
knows our relations with the Government.
Anyway, this is the way my paper is being
treated. He knows it very well that even
sitting in Delhi, I control my paper. All

[RAJYA SABHA]

, that we have to unleash the initiative of
'
f
|

Our junior editor is a |

jail .
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has to be exercised with some intelligence,
that we have to fight the right reactionaries,
that we have to fight the people’s enemies,

those who want the Prime Minister’s 20-
point programme to take this country for-
Mr. Brahmananda Reddi
was making this point. T request this
speech to be circulated to the Censor. 1
am sorry that now things are being left
to the bureaucrats.

ward and so on.

Take another thing. The other day a
| transmitter was caught with the U.S. Naval
ship marking from the river bed in Devas
and the gentleman involved was the Devas
Prince or whoever he is. And look at the
censor. It cuts out this news. 1 say if
these people’s enemies, these scoundrels who
are trying to subvert the democracy, are
not going to be exposed how are you to
fight thc whispering campaign that goes
on cay in and day out against all that is
good in this country.

Sit, I am for the implementation of the
21-point programme. [ am all for utjlis-
ing thiy emergency effectively. 1t is for
! the first time that the State power has

such sorts of things are happening. If cen- | been used externally against our enemies
sorship is going to be exercised in this | who were out to make a new colonial India

way, if this caution is not going to be

taken, what is the use?

One thing I forgot to mention. The
PIB releases were censored. T will bring
those documents to the notice of the Home
Minister if he likes. The PIB, the UNI
and the PTI items which had been pre-
censored are being censored again. Arti-
cles lifted from our own central organ, the
New Age, are being censored once again.
One article written by Com. Rajeshwara
Rao, General Secretary of our Party, head-
ed “Reaction dealt first blow: now smash
it” was cut out. If this sort of treatment
is to be meted out, what is the need and
necessity for cemsorship?  (Time Bell
rings). Please hear with me for
two or three minutes. Yesterday when
Shri Brahmananda Reddi*was speaking in
the House he was upholding Comrade Bhu-
=esh Gupta’s points that this censorship

, and internally against those who were
[ thwarting our march towards socialism and
i democracy. Therefore, this important ins-
trument of censorship cannot be entrusted
to reople who are still thinking of the ages
when they were living under Badals and
Atma Singhs and the other Minister from
Bhatinda who were taking bribes and post-
ing their own men to lucrative jobs.

Now the Chhangani Commission has
come out with its report. Tt was o great
battle by this very Punjab Ministry led by
Giani Zial Singh who wanted files repeated-
ly from the Government to be put up before
the Chhangani Commission but their re-
quest was torned down., Our party which
| brought forward this case had to spend
i Rs. 30,000 to defend the case. We ate a
£p0m‘ party. We comehow raised these
| funds. Now, later on after great pressure
the Government agreed to give the files.
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Now i~ this instance 31 out of 52 grave
charges have been upheld against Badal
and company.

Now it was Shrimati Indira Gandhi ¢ho
conceded Purjabi Suba to them. It wos
Indira Gandhi who on the 9th May conced-
ed all their three demands about no-land
cetiing on Gurdwara land, no income tax
returns and the Gurdwara elections. On
the 10th June they discovered that »il the
demands weie conceded and, (herefore.
there was no need for a morcha. Now
afier the 26th June when their gieat bene-
factor, J. P. was in jail, their well-wisher
Mr. Atal Behari Vajpayee, was in jail, the
P me Mivister announced her 21-pown pro-
giamme to which nobody could raise any
objection, Though the Prime Minister had
consistently tried to meet all the legitimate
demands of the, Sikhs and the Akalis they
decided to offer morcha in batches and re-
arrested. In fact they were trying to escape
the verdict of the Chhangani Commission.
Thev were trying to escape the verdict of
the people on their deeds in the past. What
1 want to say is that the bureaucrocy in
the Punjab has been infilterated by people
whom the Badal Government had biought
up. Now what is needed is rigorous mea-
sures to screen that bureaucracy. Tt is
necessary to call a conference of all the
people put on censorship of papers to put
some sense into their heads to tell them
what is what. After all they are not trained
to censure papers. We know what their
digits are. We know what their out-
look is. We know their past. Their
Rishtedars are big landlords, Bhaijis and
Xaurjis.  Therefore,
are needed to be taken. Sir, in that Con-
vention there was so much enthusiasm.
Congressmen, Communists and others num-
bering about 1,200 participated.  There
was such light of hope in the eyes of the
common man and the workers of the itwo
parties. But their enthusiasm can sustain
only if they are put in committees which
control these bureaucrats to push the 20
point programme forward to take the coun-
try forward,

With these words I resume my seat.

[30 JULY 1975]

all sorts of swpsi
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I SHRI MAQSOOD ALI KHAN (Karna-
taka): Mr. Chairman, Sir, T 1ise o
support the Appropriation Bills No. 3 and
4, 1975. Sir, we are passing through an
| emergency and the purpose for wiuch this
emergency has been clamped upon the
country, the fucts that led to such clamp-
ing and then the results or consequences
of the emetgency have been very well nar-
rated by the Prime Minister, and they have
also been dealt with by the hon. Members
of this House. If T put it in my own way,
the three uaspects of the emergency are -
(1) political  stability; (2) administiotive
alertness; and (3) economic growth, Much
has been said on political stability and my
hon. colleague, Sardarji who has just finish-
cd his speech, dwelt at length on the sub-
ject, and even earlier there were speeches
on the subjcct. (On economic growth and
economic progress, we had a full day’s
discussion yesterday or the day before. Sir,
taking advantage of this emergency and
keeping it as the background for my speech
at this juncture, T would like to stress the
fact that administrative alertness is  the
subject that must always catch the atten-
tion of our great leaders and persons occu-
pying high offices. And administrative
{ alertness in its wultimate analysis should
bring about greater efficiency and least
corruption, Greater efficiency can only be
: brought about and least corruption can
only be had when the officers are infused
with an enthusiasm or with a spirit that
i they must do their job sincerely and pro-
perly and on time. Sir., dealing with
corruption, so many committees at the
| State level and at the Centre had been set
up and they had given their recommenda-
tions. But one fact can always be stressed
and can never be lost sight of and that is
that delay is the root cause of corruption.
! Whenever there is any delay in the ad-
ministration, that leads to corruption. I
1 would request the hon. Minister of State
for Finance to see that during this emer-
gency, all the departments are geared up in
such a way that the files move quickly and
with a set purpose—not that they just
move from one desk to another and they
| are just sent back without any result be-
ing achieved. Sir, I have my own ad-
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mimstiaiive cxperience. 1 know a number
of case, whe 1 the common man, for whom
we stand and for whom this emergency
stands, goes to the officers, puts in  an
application and after two or three months,
he is told that that office has no jurisdic-
tion in the matter and he must put in an
application to some other Office. Is it
not proper for the Government to
put some public relations officers in each
of these departments nowadays? All the
commercial undertakings in the country
have their public relations officers. Either
that duty should be cast upon the head of
the department, or some officer should be
put there who must guide the common man
and tell him “This application is not within
the jurisdiction of this department; you
should go to this particular department and
see that the application is made there.”
And when an application is made, a date l
should be fixed for the disposal of that
application. The man  applying should
know by what date he must go to the
authority concerned to find out the result
of that application, Villagers, I know, tra-
verse a distance of 20 miles, 35 miles and }
40 miles to go to the district headquarters |
and they spend a lot of money and then |
they are sent back and told that they should |
come back after 15 or 20 days. This
bankering tound of the villagers without |
any result frustrates them very much. So\
I would impress upon the hon. Minister |
who is present here that it should rather
be made a rule in the offices that when
a person makes an application, he must be
told whether the particular office is com-
petent to entertain that application or not.
And secondly, a date should be given ins-
tantly to the person and he must be told by
what date his case is going to be decided,
or he must know where he stands.
If this is done, then T think it will go to
a great extent in removing the evil of
corruption.

When dealing with administration, I
would like to know from the hon, Minister
what curbed he has placed in these days of

[RAJYA SABHA]}
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emergency on the financial expenditure ?
This House for years together has been
crying and crying hoarse, T should say, that
the financial expenditure incurred by the
Department is too heavy and every year it
has been going up. Can we get an assu-
rance {from the hon. Muinister to the effect
that at least during the emergency finan-
cial expenditure is going to be reduced by
5 per cent or 10 per cent or 20 per cent?
I am not speaking of the Home Ministry
because it is burdened to a largesr extent
with the exigencies of the situation. If
the hon. Munister is going to have the
administrative expenditure cui, T think it
will be a great achievement of his Ministry.

Coming to the taxation laws—we have
on the anvil the Taxation Laws (Amend-
ment) Bill after the Lok Sabha has passed
it—while we have one uniform income-tax
law for the whole country, sales tax laws
are different for different States. Commo-
dities are just the same all over the countrv.
Production may differ from place to place.
flow of commodities may also differ. But
can’t we have the same rates throughout
the country so far as sales tax laws are
concerned ? I think some uniformity will
have to be brought about. If it is brought
about, it will be to the convenience of the
customers and manufacturers who are a
bit hard hit on account of procedural
matters. Regarding procedure, there is a
common saying that ignorance of law is
no excuse. But our laws are such that
even a man of common understanding
cannot make head or tail out of them.
What is it that the common man can
understand ? He can understand law if
it is simpler. Procedural matters so far
as taxation or income-tax laws are con-
cerned, they are so complicated that they
can be taken up only by those who are
experts and not by common traders or
common manufacturers. I would, there-
fore, suggest that these laws should be
simplified. There has been a set of com-
mittees to go into the question as to
how laws can be simplified. Have they
come out with their suggestions and if
so how far they have been implemented ?
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Another matter that
bring to the notice
Minister is about
administration. When we go from Kashmir
to Kanyakumari, we come across different
designations for officers performing the
same duties throughout the country. In
U.P. you will come across Collectors. If
you go to Karnataka you will see Deputy
Commissioner. In some States there may
be some other designation. Why 1s it
that we do not have in the whole of the
country one designation for officers per-
forming the same duty? Can’t we have
it? In some States there are Secretaries
to the Government. But in Karnataka he
is not only Secretary, but he is known as
Commissioner. In other States Commis-
sioner is a separate man who deals with
his subjects separately. So, it is only the
Central Government which can impress
upon the State Governments that this
nomenclature so far as administration is
concerned should be one and the same
throughout India so that it may represent
a particular category of job and the com-
mon man does not suffer on account of
his ignorance of these nomenclatures or

designations.

Sir, it was about a year ago or about
ten months that there was a crack-down
on the smugglers and the whole country
welcomed it. Now, we have come to
know that the Government is taking ueces-
sary steps to see that all the properties
that stand in the names of the smugglers
or even the benami ones are taken over
by the Government and the Government is
taking steps to see that it is able to lay
its hands on them. Sir, this affairs ¢
smuggling or, for that matter, any viola-
tion of the law so far as money matters
are concerned, cannot be the act of the
culprits only unless certain persons belong-
ing to the Government are also involved
therein. Any person, howsoever daring
he may be, even hundreds of Mastans in
the country, cannot smuggle unless there
is a conspiracy between the officers and
the smugglers and there is connivance on
the part of the officers. And, Sir, this
point has very well been realised by the

|
|
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of the hon. Home | the smugglers, what
the nomenclatures in ! themselves ? These are the days of emer-
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I would like to: Government. When we say so much about

about the officers
gency when the bureaucracy has to be
respected and I have always respected
it. I do not say that bureaucracy should
be blamed for any matter or for any un-
toward thing that happens in this country.
We have to separate the chaff from the
grain. Unless we do that, I do not think
we can improve matters. Have we done
that, Sir? Now, take the case of the
Commercial Tax Officers. You must be
knowing, Mr. Chairman, Sir, about them
because you were dealing with the subject
for about four years or so because com-
mercial taxation was your subject. Sir, I
have found the Commercial Tax Officers
having about eight bungalows or ten
bungalows which are worth about two
lakhs or three lakhs of rupees each. And,

what about the Income-Tax Officers? I
won’t say all of them are bad; but
some of them are bad. What has

the Government done about them ? They
submit statements to the Government
about their property. That is all. Simi-
larly, the Customs Department is there;
then the Income-Tax Department is there;
and then, Sir, the Commercial Tax
Department is there. In the case of all
these three Departments, the case of all
these three Departments, what has the
Government done and what is ihe
Government going to do in respect of
these officers ? Are they going to live
the cost of the nation in the same way
without realising what the emergency
means or is the Government going to
come down on them heavily? Sir, we
want an assurance in this regard. What
is the Government going to do with re-
gard to such officers? And, when I
speak of the delinquent officers. 1 very
much realise that those officers who have
been very much helpful to the Government
should also get their due share and they
should not only get good promotions, but
they should also get good increments.
Such a system should be envisaged for the
future also. Sir, my predecessor was
speaking about the bureaucracy and he said
that we have inherited this system from
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the Britishers. Sir, those who were
service at the time of the British, I think,
would not conmstitute even five per cent
now,
of them would remain in the country
now. Either they would have retired

from service or gone away by the natural ' et . .
But, today, we have in the ser- but it will be able to give this power to

process.
vices all those who were recruited, at least
most of them, after independence was
ushered in India. But, so far as the
rules and regulations are concerned, we
are very much guided by these rules and
regulations and conditions of service which
are found in the other countries also. So,
I can’t help using the old saying, “Canadian
fruits do not grow in Indian climate”. So,
we should look into these things. Some-
times we find that those officers who are
very sincere and who want to move in a
certain direction towards the welfare of
the nation cannot move at all because
these rules do not permit them and, on
the other hand, certain officers take undue
advantage of these rules and regulations
and they work to the detriment of the
nation. So, I would request the honour-
able Minister to see that these things,
especially matters on the administrative
side, are looked into. I do not know
whether it would be very much relevant
if T make another appeal. The Adminis-
trative Reforms Commission, which had
such a big paraphernalia at that time,
submitted some reports which, I think,
had some wisdom. It i3 not that its
reports should be brushed aside. Certain
recommendations at least which the Gov-
ernment may find suitable to the occa-
sion can be applied and the rules and
regulations may be amended or framed in
that direction.

12 NOON

Sir, after all this, again, I would rather
seek your indulgence and the indulgence
of the House if I become a bit parochial
in putting up two or three demands on

hat not even five per cent | e . .
1 mean ¢ ¢ P { the halinadi project is completed, then, I

[RAJYA SABHA]

behalf of the Karnataka State from where |

[ come.

We have been very much stressing the
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" fact that Karnataka State, which was once

in x a pioneer in hydro-electricity generation,

! will be able to take up the lead again,
provided money is given by the Central
Government for its Kalinadi project. If

think that not only it will produce the
cheapest hydro-clectricity in the country

the southern grid also and States like
Andhra Pradesh, Tamil Nadu and Kerala.
Apart from Kalinadi the State Govern-
ment has made a very reasonable and
very convincing case for setting up a
thermal power station there. So I would
request the hon. Minister that the case
of Karnataka State should be considered
in right earnest and a thermal power
station should be sanctioned to the State.

Agaim, Sir, steel is another thing for
which, right from 1956 or so, the Mysoie
State has been clamouring. The Vijaya-
nagar steel plant which we are building
will come up nearabout the Bellary area
and Hospet area, has yet to see the light
of the day. When it will be completed,
it will bring about a total revolution in
the economic sphere of that State. So I
request the hon. Minister to see that some
provision is made, and adequate provision
is made, for this project at least to make
a reasonable beginning in the right direc-
tion.

Sir. with these
the Appropriation (Nos.
1975.

SHRI BHUPESH GUPTA (West
Bengal) : Sir, 1 rise here only to invite the
attention ot the Government—this is all
that we can do at the moment—to cer-
tain matters.

few words, T support
3 and 4) Bills,

Sir, first of all, it is very good to know
that they are carrying out certain assess-
ments of properties, of posh flats, in Bom-
bay. Re-valuation of flats in posh locali-
ties in Bombay is being done by the In-
come-tax authorities. It is welcome. In
fact, this should have been done much
carlier. From the newspaper reports we
gather that these flats, furniture and other
things have been much under-valued, with
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a view not only to concealing the income
tut also avoiding income-tax wealth-tax and
other taxes I would request the Government
toc make the progress in this behall known
to us as Members of Parliament. It is
v, very important for us, Then, T
v.ould say that you should not confine only
to a few flats. 1n some areas lthe Mala-
Far Hill, Kampala Hills  or Wotli and
cther places. This can, 1 think,
wwaded to other parts of Bombay
v.here you have reasons
they  have made such constructions
big flats with undisclosed incomes.

1< very very essential. 1 should
1o know what follow-up action the Gov-
canment is going to take after the valua-
tion is made ‘This is very very important,
} hope that they will not be allowea to go
irto lingation again and then keep things
rending.  You have emergency powers to-
doy. Yoo can take action and, it neces-
sary. you can, by ordinance also promul-
Sale measures with a view to preventling
the unjust interference by the comts so
ihat you can recover the money and bring
tc bool all those who have been responst-
tle for concealing their wealth and. m
foct. evading tax which is a punishable
We should also like to have the

also

cf

Thiy

oftence.

«rd occupunts of these buildings gnd fats. |
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" moving these things.
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documents. Discovery of  documents is
very very essential in this respect. In
fact, I believe that they are already re-
They cannot remove

. the flats, but they can remove many of
' the other things that have been brought

be ex- |

to believe that'

like

there  They also do something to
manipulate the accounts and 0 om. [
would ash the hon. Minister as to what
prevented mm fiom simultancously carry-
ing out this action and drive at least in
the big cities of India. You went to Jai-

can

pur house  You found something. You
did not go to Gwalior house and other
houses and palaces. If you had gone,

. vou would have found hidden wealth and

“temoved from there,

Now. things have been
The same thing will
happen in (his case also. Therefore. [ say
that it is very essential 10 los¢ no time in
carrying out the searches—if you do not
call them scarches, you call them fresh
valuation——or whatever you call them. Al
these buildings and mansions have come
up during the last few  years by using
blick mones. We would like 1o read in
the newspapers that the drive is on in Cal-
cutta. Delhi, Madras, Bangalore and other
important cities of India. [ am very sorry

all the rest of it

, that the Government did not take simul-
rames of these people who are the owners

¥ think it is very necessary for the Govern- ,
rient to talk to fenants in case there ure !

fenants and other occupants whp are not
the owners and to find as to what they
hive to say about these things,  Surely.
the flats have been rented on payment of
Flack money just as they have been cons-
tructed with the help of black money. We
1 know that they are let out on payment
of bluck money. This has been noted in
the report of the Wanchoo Commission.
Therefore, T think drastic action is called
for. 1 think that this thing should be
estended to ‘other cities also.
evample, Calcutta.
rotice to other cities?
can remove their things and manipulate
their accounts and books. When you take
this action in other cities like Madras,
Calcutta. Hyderabad. Bangalore, Kanpur
and Delhi. you will not have the necessary

29 RSS/75—2

Take, for
Why are you giving |
Meanwhile, they |

taneous uction in different cities and States.
That was very necessary.

Then, after you discover that a big man-
sion has been built with hidden weulth what
do you do about it? 1 should like to know
it.  You have put the smugglers in prison.
You have arrested some profiteers  and
speculators.  What have you done about
the owners of these buildings who have con-
structed these buildings with black money
and hidden income? What about them?
They have ulso sought to fleece others,
thereby giving a boost to the land prices in
urban areas. What about them? What
about their property? I would snggest that
as an exemplary action. some of these buil-

- dings should be requistioned by the Govern-

ment. You have got the DIR today. Make

) these people surrender these houses to the

Government
them for

use
And

so that
better

you  can
purposes.
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this should be done today. Otherwise,
I am sorry. I fear nothing much will
come out of this. Well, I appreciate that
you have launched it though in a very, very
limited manner. These properties are to be
treated prima facie as illgotten propertics,
based on criminal actions on their part in
the sence that they have committed offences
under the income-tax, wealth tax and many
other laws, perhaps, for evading the taxes. |
That should be the presumption. Onus
should be shifted on them, those who are the
owners of the buildings or flats. It should
not be left to you to probe. Prima facie,
they are guilty people and they should
prove that they have done it with white
money, not with black money after furnish-
ing the necessary documents to the income-
tgx authorities and others. Everybody knows
that many of the monopolists in our coun-
try, profiteers and smugglers, have trans-
formed their black money into such real
estates of buildings, flats and so on which
again become a source of perennial source
of profiteering on their part by way of ex-
acting exorbitant rents. There are people in !
the country who are in a position to pay ex-
orbitant rents, and in Delhi this is going on.
It may be a big multi-storeyed building, it |
may be a small building, but it may equally '
be the result of the black money being used J
in this manner. Therefore, action should
be taken. Now, I repeat again that the
drive should be extended to other cities
immediately. You have lost a few days, !
and precious few days have been lost.
These days have been taken as a notice by
those people who arrange their things in
such a manner that even when you launch
a drive, you will not get the expected |
results from it.

Then, Sir, one or two things more. With
regard to the assessment, Sir, that will be
discussed later when the Tax Bill comes.
You have given us a voluminous Bill to be
discussed today. Sir, have you seen that
Bill? If Mr. Pranab Mukherjee does not
have a pillow, he can put a cover and use
that Bill as a pillow with no difficulty at all.
Such a voluminous Bill you have given. We
got it this morning and we are supposed to

'

[RAJYA SABHA]

i asking you. Give
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speak today. I was wondering how long
will it take one to read only that Bill. But,
now, we are supposed to do this thing, . .

SHRI C. K. DAPHTARY (Nomina-
ted): How can you prepare in the course
of one morning?

SHRI BHUPESH GUPTA® A few
hours. not even a day. Sir, emergency

i should not mean all that kind of things.

Emergency should not mean that you sit
there and take all the food of both the
morning and the evening together. You
cannot do it.

SHRI PRANAB MUKHERJEE: All
these things which you have said are there.
So, you have read it.

SHRI BHUPESH GUPTA: All these
things may be there. But the Bill is an
intricate one. Mr. Daphtary is sitting here.
He will certainly tell you that income-tax
laws are the most complicated laws. And
it is not easy even for a lawyer to under-
stand ths intricacies of a measure of this
kind or a Bill of this kind, leave alone the
laymen like us. Therefore, don't muake
everything a farce. That is what I am
a little time for the
people, since you have extended the session,
to think. Not that the suggestions will
have any chance of being accepted, but
some constructive suggestions may be made
by way of amendments which you may
consider in formulating the policies and
in administering that kind of measures.
Suggestions will come from this side and
from your side which would be helpful
for the Government in its conduct of busi-
ness. You can take advantage of that
advice. Otherwise, you can pass anything
in one minute but that will not help. So,
T would suggest one thing. Where the tax
liability is Rs. 10 lakhs and more of an
individual or a corporation, you should
provide in the law that they will be com-
pelled to deposit the tax due from them.
Even if they go to the court, they
should do so after depositing this money.
Otherwise, what happens is that people
with a tax liability of Rs. 10 lakhs and
more go to the court and litigation conti-

i %
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nues for years and years.
deposit the dues with the appropriate
authorities of the Government and then
let them go to the court, if they wish, to
contest the assessment and let us see what
happens then. 1 think this is a serious
thing. This is one concrete suggestion 1
have made. I am not saying that these
things should be applied in the case of
small assessees. This will be restricted
to a very small number of assessees whose
tax liability is Rs. 10 lakhs or more. The
number will be small but the aggregate
amount due from them is very big. There
are about 35 lakhs of assessees in the
country. You can ignore 26 or 27 lakhs
that way and concentrate on big oOnes.
That will give you more dividends in the
sense that the collection amount will be
much bigger. It is they who are mainly
responsible for the heavy deficit in the
matter of tax collection and what we see
is Rs. 800 crores or so in tax arrears. It
is they who are in heavy arrears in
terms of amount; their number may he

+ small. Therefore, concentrate your ma-
chinery against them.,

Make them

Sir, I think the time has come to
amend the Constitution, if necessary, to
take economic offences of this type out-
side the jurisdiction of the courts as also
other cconomic measures that you may
take in the interests of social justice or
for public good. This should not  be
debated or disputed or litigated upon in
the courts because, after all, how can the
courts say which measures are needed for
promoting common good? It is for Par-
liament and legislators to say which mea-
sures are needed for promoting common

good, for promoting social justice
and so on. This is a serious
matter which  should  receive atten-
tion in this emergency period today.

We have amended the Constitution many
times and I think the time has come to
have some sweeping amendments which
will enable the Government to take radi-
cal economic measures, You can put
them outside the jurisdiction of the couris
of law and leave it to Parliament and the
State Assemblies to settle them. This
should bhe done.

[30 JULY 1975]
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J Sir, 1 find that the dispute between
ldirect]y recruited class I officers and
\ promotees in the Income Tax Depart-

‘ment has been pending settlement for a
| long time. The matter came up for dis-
cussion in the House also and that has
not been settled yet. As a result there
is discontent and grievance among  the
many officers and they feel that the ques-
tion of career prospects of class II In-
come Tax Officers including the policies
pursued by the Department in respect of
their seriority and promotion should be
expeditiously reviewed with a view to
finding pioper solution. Mr. Pranab Muk-
herjee, 1 think, once referred to this prob-
lem. [ think the time has come for you
to take decisions to remove their grievan-
ces, Since the matter has also been dis-
cussed in the Joint Committee on the
Taxation Laws Bill, I think it deserves
your attention. Something should be done
in this respect.

i

You should also evolve ways and
means with the cooperation of officers
and others for scrutiny of assessees in the
higher income bracket. 1 think some of
these officers are doing good work—others
may not be—but, anyhow, discontent among
them should be removed and this dispute
should not be allowed to hang on all the
time between the two categories of offi-
cers. [ think this should be expeditiously
settled.

\ I have another point here. 1 under-
| stand this is not for his Ministry. There
\ are about 75 ad hoc officers working in
the Central Information Service for five
‘kto fifteen years. They are still tempo-
rary basis from time to time. A
“majority of these were appointed on
| regular temporary basis. Now all that
)they are demanding is, since they have
! gathered experience, subject to other re-
)quirements, they should be made perma-
nent, Their security of service should not
be disturbed in any way. It is the duty
of the Government to give them stability
, security. Therefore, we are suggesting that
) these people be absorbed with their past
. D IFE ER R . ' e
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benefits in permanent service. Piecedents
for this exist. 1 think this matter should

be settled,

Today I have got a telegtam. He comes
from West Bengal and { do not know
whether he is aware of it that there is

discontent among the people of Calcutta |

on account of the pioposed tise in the
bus and tram fares. These are the two
means of public transport in  our city
and, ay you Kknow, millions of people
come to Culcutta and use them.
the moment when the prices

are  not

really fulling—they have fallen but some

of the commodities are registering rise
again, the Government has increased the
prices of coal, Kerosene, gas and cloth
and there is an upward trend seen again—
but when you have announced your eco-
nomic programme 1t is very bad and pro-

vocative, unwise and unfair, unjust to the

people of Calcutta to increase the tram
and bus fares. Now you have asked the
people 1o be punctual in offices. It is a

good thing. Everybedy should be punc-
tual, including the Minister. All should
be punctual but this public trapsport

must be in a position to carry them. In
Culcutta if you take the suburban trans-
port, which means the railways and buses,

and the local transport, that means tram -

and buses, they are not in a position to
carry the employees and workers in time.
That is a big factor today.
think the Government should take that in-
to account. You have a responsibility to that
When you ash them to be punctual, you
have a responsibility to provide them not
onlv with adequate transport but also
frunsport which is not costly and this is
very important. 1 do hope that the Cent-
ral Government will intervene in this
matter and the Minister who comes from
my State will take it up with his senior
colleagues so that West Bengal Government

is persuaded not to increase the bus and

tram fares at this stage. This is what 1
am suggesting. ’
As far as the Appropriation Biil is con-
cerned, | have nothing much to say except
that economy should be excrcised now,

[RAJYA SABHA]

Just at .
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+ Much of the ostentatious expenses should
" be done away with. It is not enough for
you only to tiavel in Ambassador car. We
woul( hke to know what you arc doing
in your offices. I still find some of the
Ministers are using very expensive carpets
in their offices and they are not satisfied
with the old ones. T do not know how
vou live. Do you live on ‘chatai’? Any-
" way that is not to be done. This is very
vety mportant.  Furniture:  why <hould
there be such an expensive furniture? You
should save on this account. See, how cons-
truction of big buildings is going on,

,don’t you vestrict expenditure on that
"account?  Even now in Delhi some big
I multi-storeyed Dbuildings are being cons-

tructed tc house private sector hotel. 1
should like to know, is it necessary? There
should be assessment by the Government,
We should not spend money for building
tuxurious hotels 1n order to accommodate
the multi-millionaire class within our coun-
" try. the monopolists and other rich people.
We can understand necessary facihities and
accommodation  being provided to those
foreigners or the tourists who come to ow
country bhecause we carn from them but
why should we use our cement, use our
steel, use our resources, suvings of the com-
munity in other words, for allowing such
big constructions ? This should
not be done. I think Gov-
ernment should have a clear-cut policy in
i regard to this. One can make suggestions
with regard to this matter. 1 think as far as
the Income-tax and other Departments are
concerned they have an important role to
play. Mr. Pranab Mukherjee promised you,
Sir, and me and everybody else, that he
would show us the photographs of the
raids in Jaipur palace, but he has not
shown these to us. He made a promise to
the House. You should show us these
things. You have done a good work there
We all are very happy that you have done
it, but we would like to be a little morz
enlightened by having a look at the pic-
tures. You should give us a full account
of the tesults, the latest. Why have you
left out the other houses ? We understand
- the Rajmata of Gwalior is safe in prison.
- Well, a walk from palace to prison must be
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very 1omantic for that lady! What about
the palace ? What it contained, we do not |
know. Why not search such other palaces
also ? We have seen reports in the news- .
papers that high-powered transmitter has
been found somewhere in Rajasthan cr
Madhya Pradesh—perhaps Madhya Pradesh
—aus a result of which an ex-prince has
been arested. We are entitled to know his
name, becuuse if you have caught him,
let us know, let the Parliament know. I
do not know why you are keeping the .
people out from Anowing these things. All
these things should be known. As far as
other things are concerned, when my col- |
league comes up with the Taxation Bill, we |
will talk about taxation. '

The only thing I want to say is that it
is very essential today not only to increase
production but to see that what is created
is properly  distributed,  that the social |
objectives that we have in view and to which
we are committed, arc achieved. If today
cur people feel that a new pattern of dis-
tribution of incomes has started, that they
have a larger share in the wealth they are
producing, that is very stimulating, both
morally and politically, to provide the work-
ing class people incentives and inspiration.
This is what shoud bc done. I think the
steps in this direction should be taken. We
are very sorry that the Ministry of Finance
is not really setting its own house in order.
It should be done. T do not wish to say
anything against any officer. We understand
that officers are now being screened at the
highest level, and the highest among the
officials are under some kind of scrutiny.
Good thing! That should have been cone
many years ago. But what about those
whom you have sent abroad, especially
from your Ministry, to the World Bank, to ‘
the TMF, to the Asian Development Bank, |
or otherwise to the various Indian Missions !
abroad as Ministers for Economic Affairs 7 |
Are they going to be screened ? I do not |
want to say anything here. But ¥ want thai I[

I
]
1

the records and antecedents of these ofli-
cers should be properly looked into, es-
pecially when we know that in the western

countries hostility against our country is

{30 JULY 1975]
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so very rampant today. Those officers who
have close links with the American or
the Western capitalist circles and have
gone on some assignment abroad, should
be recalled. Replace them by more patric-
tic and committed officers, not committed
to any party but officers committed to
basic policies, committed to the principles
of democracy, committed firmly to stand
against neo-colonialism and those people
who are hostile to our independence and
integrity. Such  officers should be sent
These officers come in
touch with foreigners in many spheres of
hie. What thev say becomes a part of
our projection of ow country,

Recently in Moscow I met the Under
Sccretary-General of the United Nations,
an Indian, Myr. Bannerji. T knew him be-
fore. He tells me that our officers are not
bricfed abroad properly to explain the
sitvation prevailing in our country., Why
should it be so? Why should the Ministry
of External Affuirs not brief our officers
abroad on the latest developments. aud
equip them by sending necessary people
to explain to them or some of them calied
here in order to explain the situation to
them ? Anyhow, they can supply material
to them on the basis of which they can
speak to others. As a result, there is a
deadlock. And the Ministry and the Gov-
ernment as a whole should take this into
their minds. And since Umashankar Dik-
shitji has taken necessary steps—Dikshitji

' is engrossed in a very intimate conversa-

tion and his attention is not drawn.

MR. CHAIRMAN: The Minister
should . . . (Time bell rings).
SHRI BHUPESH GUPTA: The bell

was rung for
to invite your
speech, T am

you, Mr. Dikshit, in order
attention to this part of the
concluding with an appaal
to you. We understand, a decision has
been taken to extend the freedom fighters’
pension to all those who suffered in the
Telangana struggle and other places. 1
think the matter is before the Cabinet. A
decision should be tuken to implement it
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[Shri Bhupesh Gupta] |

{
and not keep it pending. I am sure thai\
when you were the Minister, you also took |
a sympathetic view of it and the present‘i
Minister is also taking that view I believe .
but let there be a Cabinet decision taken. |
Unless this is done, many of them are |
very old, they will not get the benefit of |

this pension. |

|
We are also getting demands from all |
the freedom fighters all over the country — i
I am just placing the demand of those who ,
are receiving pension, for your considera- |
tion—that in view of the rising prices
since the time the pension was sanctioned
to them 5 to 6 years ago, they think that
their case should be reviewed generally
as to whether the pension should be a
little increased or not. I am not suggesting
anything at the moment but this is a re-
quest which merits consideration by the *
Government because you  sanctioned 1o '
them something in order to extend to them
some little benefit and relief at a time
when the prices were lower. Today the
prices have risen and for that, they are
not to blame but when they are demand-
ing an increase in their quantum of pen-
sion given to them which is costly Rs. 200
practically in all cases, this should be con-
sideréd, I think it merits a consideration
by the Government.

1 have nothing else to say. Mr. Pranab
Mukherjee, 1 hope will take action that I
suggested in the beginning of my spezch
and there should not be any hesitation or
delay to extend these raids to Calcutta
ind other places in order to make a proper
evaluation of the flats, big buildings and
so on, so that a proper effective action
could be taken against those who are guilty
of hiding concealed wealth or profiteering |
in this manner. v ]

[MR. DEPUTY CHAIRMAN in th(‘:‘|
Chair.] i
st worare fag (2famo) : o gwmfa o,
& ffrdm fadas g 3 A 4 FT GRd ’;
g g Mt agrgar g A o & §

[RAJYA SABHA]
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fafedmr fadgew & IR ¥ g5 fEw =%
o W T S T frer fer ) A
ft g Sorar BF A A @ @ g wg
BYF AT AEr F\ WK S o Fgroar &
ST g fRawa w1 TR § WT Y ATeA
5 e N F@agr #1 ow-us wer faar
AT & AR § AT g fF 9w 9% FHEar,
fafeq FreEE ® FEAE W A B TF
Wrag ognagt o f& g7 o1 s F
FaaT frrer w@r &1 & s0 GEew s
¢ fe wowww 3 @aT W w1 AR A S
WA MY # a FAR guat fwar A
@R TET W F AT W ¥ a7 wEardd
¥ B ¥ [ W FOA F wE AET T
@ fow aw @9 # (A, W) g g
A% 3g Uk "9y ot Qv ag faw fear
ST & SHY A% A 9 AT AT gyl o |
oS 1 W FAI qTET U FAIAEH
¥ TET QR q1 WY I T AL A A,
o mET & AR $A @ & ww § A
@ g F ag weEry § 8%, 33 AgA
F wory A Ay Far bl F fAE Y
ag ¥w oW A g aw §wg, 4@
g Wt AW F WEd ¥ SAE W §
ot #% ag Ofedr o @, ag f T= g
ar &S F7 AT & w4l § 1 &1 AW
St Em A wred et gifas &Y &, w09
gefir & fog foed 37 3 & a@7 8,37
a9 ¥ fae send gfes @ & foaer
T W A 2 IR awedt A @, W
s feafs & weax g wTiardr &
TE ¥ hfw &Y 7% & Tr 3o wwar &
W& o T Tvg a@ § fearT @dr s
2, 3w & forg sATr &1 wwT §, 9AET A
FIRY A5 OITAT, SAET K(E AwAE AQ
®NaT | G%6I, AL UF arfl J, @F §arac
7 fam 37 gU, AErwEE S 7wy fF
I q Y Y &1 & Sifgw 3asr
X ot T 3 =ifgw o) 9§ 37 Q@ Fr



45 Appropriation
T« 7 5 fogam @ ey do dR%
ANATEIUA  §ATAT, X UF WAV AT IWT
AFATSANA @l Ta # a8 "R $ET
YUATEAAT FT HIA TA W F AEL BA
s @ T wm oAy §F osar 9w
éFeT T T g A ag dwex fRdEr AR F
qE gl ST 9T T AF, A 3@ AT AT ATA
#1 arfww g Far?

For foa @t o ¥ ®Er @ f5 @y dFdA%
% wNE & framr & qw gEm S
Zoagl @1 8 FUT F FUF I FRAL A
Iy w7 & framr g@ogAw O fRar F
aW FX AG 3y ag 5w W v faw
T RE & I AW F faview 1 @ faard
# fau gzi @mar T 98 N W A OTE
A AT FET &F | AMET FT AT &Ar A
a9 wae g g AfFw ag gl wr FEr
w®AL

7z &% 2 5 @7 %1 darEr ag &
075 @i Wl a7 ot A & f5 @A
A awE F fA @m 9w g ag F
g f& st f5dt g7 & Agor ¥ =W AW
T eEIfAE wEgaT &1 @ud frar e
gav wfas feafa & F9v o a9 F§
wreE gl ® uArT 437 gar duma e
ghoamm #, @ g s a9 7 9T 14
T g GF W ¥ AT AW AR 99 A
WA g AW AT TRAfT OB, AR A
TN aXEH FL AfAq I T @IEE T
Tgt X FTA X PAT AR 9 W F €GH
T gL UF AgA AQEL AT AT AR B
frat o AR ot @fam Ao faa ot
FTAWT 25| IW WA ¥ FAR AGH G
aifzd =ik & wwar g 5 oo feafa
¥ e guR & fau fasfa 5 szaeam
fog Aared & w1H FH FT AT JAAT §
77 Fge AT

[30 JULY 1975]
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F4 fa= @t St ¥ g9y wmowr ¥ fow
feor 5 s 3% arr s oy fF awy #
FH FA § I 9g T|a & W aF W
g & maAry fRaAr @ I fax fear
fe wa% qUav =g & =Suqdr 1 T
W 7 &, @ W fRaE gare W oW @
1A gaar frad g, sy faa warea
F WAL ST GT § gAH adeErel
fFem AT §? W@ uw wrudr @
HEAR FT &7 AT AT AwE w oA F}E
W oFaw g a1 guieRdz &, IFH 1700
ar 1800 ®IF JTETE faeml & S fr 9w
W & "er @Er &1 W g faedr
AT A I T Fr f g AG
Fht v o fefr & ogw s 4}
T W AW F AT 2, AW F W
St At afems v § oAl AR F g
St Aoy & SRT aeEl ¥ AR 3w ¥
A HET K A9ETg § AT w0
SEEI AT ST WY gW TEE "El # §6d
@ & mwar g & fee o A wng a@
g 3w AewRrr fefs #r gww w9
F fag faq damw & & W AR I
TUFT FH FIT FT J37A, 93 qGT AT
gl

Igaamfy  off, s oamy & R foe
7 fFgema & eo0 wqy &t w1 e
a% & AfFq e ¥ 36-45 FAF WNg
A GF FET F W @7 § oAwgd FAE
T RETA A TET F IV WU AT WA AT
graTe T 31 @@t & xar foew fai
®r 4% & o gAR T AFAL § I
st fzar o1 e ¥ dvw § o s
IR 9Z | IHRT  ATAATH FY 93 ) FAT W
UA F § S fgee ¥ X 8w ¥
A FE a8 AT TE gEATI WA TEE &
7 aiq #r 5 g7 wavar § agweT @
faT watAr & wEAR gg wW R fegmm
F 60 0T WIE S § A, S dam W
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[*F Tordr< fag) .

St 3% geaw §, 3R feRaatT § ER
IAFT TR FUIAT &r fgeAr Fi oWy wAA
g 5 g fafy sy s a7 3@ O
difrs qeat & faar g fardy 3q9% am-ATy
fored &1 mF FTor A7 Wt a1 fr frer
2-3 ATl & IR @Al A GIEAIT 92T W}
AT FT TRTETE wIA AT Awg § T F @Al
uF gar ¢Ar fray gadfas acar ¥

FT FerATT o= frat anTie gfEar Fr 8

FAET T ¥, 9% g &1 A% fRed
ar 98 HHR W T WT WH I TG
fF gt 3w & ;oA & A F faehg
AT gaF Awfas & F7 AFAT qTOT q¥
g I sor WT F A ZA OSAR IWM AT
a®A ¥ gATaT ady waE

HIK ZATL I % A" 397 Az g 5
wag fegeam & weae 3 &9 AFg§ A%
R F[ AN AL GFT L0RT ST AFAT g Pl
gar # GFrae ag1E 9T AFAT F F0ET o
smg 2 v &w & o e w2 faea &0
@iz gufyy, @ afew o e |4t e
grel F F F foF fam 20 wRO A
dmraTaw & A FaA & far famar
gr3w & fod wwad #1 A fwaar
gz fasig Afs &1 g s TR F G At
g 9 5 0F ATw ST gEIR AW T
wiffefady 13 & 9§ 7w § A) @
aw faadl & FAET a1 FIR AW FEW
W geerar g, g F owwax fasew &
FAYET §aT F ATAT FTCAT T AT FAL G
TG g, F wAE w5 9 =wded
§ otx @ AfEhE A% & 99F T
a8 & fawy gz wAw @qx T% ) foE
& T qEed anm w3 R osdtefd
S At FAT MGy [0 B T A € fw
g% wF ° ag & fF afad F =y § s
QI FEY WA TAFT AT Ay fAwee ?
fasrelr =T Ady £riv faser d3roAdr e
@ A weEeT S fF W sy e ?

[RAJYA SABHA]

f
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qF qrT § WX AAST FT AAA FAT A7
qATAET W ATAAT FI I F AR IW ¥
I IAAT FAACH day A wL Oy § P
& A=W gt FAL SR g FAw gfvarar
W qamE & qA AAT T A WM A
ST WA ITF AT & AR A &Y a7 AT
g FAT T F AFET F 10, 15 BAT
g &1 & awawr =wrgar B fasr wAvAm Ay
g zq daar w1 Hefazr A o Arwar
AT ¥ el ¥W AT qrwmAr fr =AF
a7 F FR A A F Iy qAfETE
912 w1 AW 4 oFW owEW g fF oo
9% A/ AIAAN ZET | T AW A AR 18
FUT w0 F zI@AAT # AW 37 faaaT ®
WAt g !

3T AWM F AT JAL ZAN TATAI ErAvT §
AT IAF a9 X AT TWE &Y FT w7 F
FH A A FUE RIAT AT ATH ATET &
A g, afx T A1 w0 w0d Prawr F;
zg@dd aT & fag 7 &R 9f @ gAy
GAT #T1 GFMER agA I ATAT HaEd I
TFaY 21 AfFT T amEgaR dw w4 ag fealy
2 fF oaré A wUT wR faIaW wa
F w7 § {439 ®7 39 § a1 w9d 3h I
3 afsr framar # oAww saw @ faor
JET &1 IT-AVEfE S, wWg aMd 2 fF
aft go A gy R FfH d@Am R
T & A wfaar Wy pfe mfEal w5
FAFT FAAA AT IT AAFT { gAT
@By F oA A A w5 wgEs ¥ ooF
MaAr (e & dae d9 s samr ¥
S2 (I oS (o -t Z T (- AT B T
TR & #iwE gAIL 3w & fwa fza, afes
AR S T 9(F AL F AT AR ZNT
am f5i 1 o9 0 wEAT F ARAC HIA L
f& T SR =90 & st =ifgn AR
@ # F Mg A 25 Wl wosaw
faaar § 7z 7& faaar wfgm ¥ +g7 &7
T a8 2 fF ™ owRm @ @9 AR
w0 7 fag w@ama & o= J97T F1 FIr

4 &
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T M § WY AW AT AFEAM FA E AFAL
BT s SEvA zmoam A7 2 % 3w oy

§ XTHI ¥ ZH agT AN ¥ AN a7

Ir-wiafy S wa ImA 2 OfF gume
95T "IV o gmerft S % wAn g @y A
T Fa AR AT 2.0 ([nterruption)
SRAT FT T AR 93@ F Al § ar Ay
FE FAT WA AAT E AW IAT gAM &K
7T 10 §T AT Agr Awgear war 200&
TaEAl g fF oz oA & fm 26 mewaer
T FET F W F AAT AN ATHTIEAT A0
BV qamar g fF fegeArm o oW osfw
watay § @t W At wEew Fow gm
MWW ¥ FEY T O§ER ¥ fqwmr 3
Faw gfrmom qsT oW wF AT g, TR
A0 AW AA AT ATINE FAE § IAA
12 7 Z@ar 1 7 oawwr g o g fRear
g g 5 gframn & e 0w oagE omwn
TAFT TAT 97 JET 9T a9 A9 A% ¥4
qgar vET T agt ® @rt % A AR ¥
TATT RATAT AT A F AT A THIE
F fAoy mT #F A =AW g oAl
IH ATAA AT MW § AAX 7@ fFAT Iwew
2 R me FE O Arae aWTs ST 2
fr fomy A & =y A fr s oG oAg
g7 T AT 7. .. (time bell rings). .
A W, AT F AW A1 wd 9T
HE AR @Y g gEey mEl av aga a3 @,
gawl AR wEr ae fraar wfgr

§ 7= faaga &7 @ a1 5 gy S w@z
safrfE a8 § a1 @ =g faww g, 9
TR FT TTAT TA ALY 2 AFA F 1 AR
& wrae W1 P fwErd frawm ox A
FAIE IT 9 FATH A& AMAT AT E | T
¥ |7 39+ fag arar w5 a1 oaw
sRy § fF fag dar ggv A ow@e &
fe® @FT BUAT A7 WX AWT FHAES
=1 # v wvm a4t & waerm g G ogEm

[30 JULY 1975}
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EREE e B o 11 e 54
W 2, I a9 (et A qar 21 awAr
o= ®E Aer owEr Zoar B 9aw oy,
T fedr A7 v A wEr 3 frad 4w
g FAUS A Pyt #1 vEwT F oA
BT FEAT Z A faegerw AT WoFI A
WA £, [ AT 4% 39 FAG qTL FOAX
FACT T ¥ AN AW § a1 A0 v T
§7 R mwwAr oz fgmeAw & aac
fomg dr a8 g2 W & IAF A4 F Al
v I v 3A% fTAa ¥ Aatiw & oA
G AN TAX A AT ST F AT 2 AL
A @ wEm A oAwsr § 4 =2z gafarfwdr A
1 W faselt F araeg ¥ F7 & 37 AT
FAT ¥ I FAW FGT ¥ AWEF 97
=aerr g fr zAfefad 812 &0 A W
o foar s, 37 T &r SR a7 fRam
AT, FEG AFIX F JAEA 7F fIar
T W GIT KT AL wHe gArEfaE
AT F TR AT AR 7 FFAT A AT
fear mar & Az a9 T fAar AT AEACR
afer 3asT = fgr s FFAT 0 7 A
g1 wz gAfEfEr A1 & Fga F oaTEE
£\ S |1 O AT AAPAT ATAT F ORI AT
TrT fastel AP AT 9% AMW A 3,
AT IAHT a9A fAAT AT AFATE Y AT A
AR F AN IN A AWM W F AT @
T YW AN 9T G &, O A AT
arrer fomm =T <@ £ 0 gWI AW F ¥ET
| & wroge A fawer & Femwoaam
ST W E A TA XM F AR ANE A E N
fawt & wenT qifEeTT F 9e37 ag I
A vE £ T AT A W RTAT AT AT
faadt ¥ wear & fam oo osrar o

fras gro WEAT AT wAE gl g, ¥ A3
g1 At fRgr WD AMfgd P oag AT
AT 2 o 7z Ty 7aq #TAF § 1 7 F17377
g 6 WA a9 A W § TAACCEAT AT
# faer daverr &t gy A B AT T AT H

JEAE FH AT HEAEFA 21 3 mEAT Wy
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ARG AR

T4 A F g A1fed o o @y A wa w1
& Y T 3T F0 T BN TAT &, AT AT F
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fgsdt # wTE 9T wA AW 99y
Fifs fasel &t G &0 9 | W AR

D" o wEE §owe da @i an, faw

TE IR T HAAD §, 9 &1 qATE & F(F gL AM0AT

ST AR d T F & wE) A qw FLAFTE

X %W A st Ffw ¥ wW oFE g
3 TH A A TW A q AFA g F
qfF AT & WRT 4 W ar gdr &y
g ¥ 9t grn g, fAe 1 & Ema
o g & foed feam go 91 &Far § )
feam &1 S #wt fr omar @ e oag
9 WA & WEL IAF ATE AGY FAT 2
at ag fewezx &1 sm 1 T 9 ¥
st faReit F9t &, R sw o FH w5 fEew
fHm % garfe® @ 34r § 41 ag fewmreex
AT E | TH A FT T WO FIE
g g ! A1 39 aYE W FT g @1 ad
g AR 3w groa &1 TEA gU gw T §rEA
g & % oA gEa ¥ ogmtu qw A
FC AFAT g 7

§ g amw Fr waar £ v fag oW
ARG FT TIW FT AR F HAY F A<
9% WA &1 WrE fRaT § o1 A wwemf
fdt it w1 oy W | oA oy N
THTX FT AN T TIGC I gAT R
gAR & Y1 wigw fqw Wty ¥ owam
wAF Y AW A g WAt & sl 3w o
gfg™ #eg W&t @Y FT qIAC A OAH
¥ e & frEma o AmeA g B e
AT AT B aZAT F AaAFAT E W g
T W v wifgd foed qwm owm &,
gafs F M7 e w7 T T3

ghamm w@e sAfafady @8 &1 qum
FNAT 4% & AT 12 FUT W F AR
¥ ow AWl g1 T o7 W QW JmAad
F W TAT WA AW & AIT 9T 3 &
T w3 faar a1 | o & wex faeEr

I FA AT a9y ¥ ;A de F1 fawar |

g fwa arf, sTeaEt ®| oso-70 wfwa

|

FEEl o weafafme & a) g ¥, 99
FR@W! § faset #7 &4 Fr Jog T
FE FIAT TE | fgal 1 WY @@ F
fao &% 7 F 37 & amg W A7 oA HfE
fog &% & aag & fF gfomm @«
faefadl dT Fr &5 A€ fom a9 gwar
1 Uk JTH AT oAE A9 g A gEY Iw
FET U3 gT B AT IEr FE IS wEr
AFAT & | AT guE AEs wR agera fwoaar
T U9 AT § AW % AN A Wy g ?
o aSF T FH % ST AT g 9« fF
T @S & | ASF g9 AT WIfEAT i
arare fyadr 2 1 @gEr F fEAre O,
fagy Mx €2 9 g§ & fag ar awf &
awz A 97 AWy g, UL F6r IET A WA
T 21 A S g1 aw & afe A9 A
W H FIW FTA AL AT AHAT| W aAE
¥ HE, @1 FR TR ¥ g § 7
ag R A=A § 7 W Ag g STa-
AT q94 § AL @ad awdl g, v #
ag TwEm 5 oww W oar wleew mewr
oy i ¥ owwa 2 R oo S
Harm #Y 69 aEdq 9Rd, ™ /W F
feq & f95

amd & faor fRd qur @ afs e
faaoit ¥ Ward Sk 4 gET ¥ & WY
S @E A GErATe & IEW FHa 12 &Y
T zq gl & | gfe (Al @ A
gafgd g SOF FHA 2400 IT 2200
T =¥ % feq@ ¥ R 93 ¥ A o€
gae 7 g gt @ B A fqen e
femr 3@ w4 ¥ s fwaw G g 7
700 FUT ®YU FH g7 AL, 600 FUL
U T FATT AT ¥ UET | W qE
1300 FUT ®qaT IAL W, faiT, &
o gfomm, oo Wi TEEIR &1 OFS
7 A wfe Wzr wAl FEmr s /Far,
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ag faard Awawdi w1 @ fFar o FHAT
v oAT fEar ST 41 @at AT & @A
wx fadelt war & & o 7@ A I
grw fpaar fadet w9t 3@ AW & ST
o & 7 g ¥ F owee fEAAr was
aET @ owm & 7w dAT R oa@ A
Fwiaq FUas g AT 3 | g9 Al ¥
Fre W ¥ 3w gw & feAmi &1 Ag
faars ¥ fad &ar ¥ A1 #avanar @A 7
T @ AAME A ag o | AtEA @l at
g3 fasmsi 1 & %, A AEH A OAA
agt S@dr Ag g | ’ )

¥ oA ¥ wWe AF AT 1 FAF AR
ferft aweatz % & IEwT feAma A,
AT o adEAT & SEE0 UE-AETE
W #39 wg femr el &1 F A &%
# At &7 1w eAn faw warww &
Xor #1 mgrr & Afx g 7w AMA A
a7 % 1 wE Ao g wa &y @ 5
a3 12 UFE ¥ & fawwr qfw @ ITEHT
T @0 o 9 AwAT | Bz AF Al
¥ wars frar 5 ofr mmowr @ifs 2 oSAw
st Ay fAglo FA T S AN, 9T
W FN o ww Awr R #fE ag ar
1950 ¥ &1 zaadr am ww & wE A1 fF
7z 12 vFS ¥ suEl WA fRCF AW
T & AER | FE AU ¥ W A, AR
ﬁaﬁim“rsfruwu%}#rﬁ@a‘r
f 1 w1 A Ao, agEadE fan
agi fenm | ag i Aifa g (Time bell rings )
15 fagz siie & f9F

st geawafa
@ AT |

amET 0% (gAT #@R

PPTIN

St e fag : A A A weE
fagem gadr &1 faem wEAv A

FQ AT T
LA

st geamafe : gaw faa fagar gaes
Zrew AT o

{30 JULY 1973]

|
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\
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ot qoEte fag . S@E qefaw A1 dWA
T ET G gY AT AfEd AT ) gt
Y, & WOFT ATET Ag AT wIAT AvEar
i f& =\ 3w A miygs feafs &1 agow &
fad 7g @z J=d & f5 @f & fEEr
g =Y @dr F Gamar #1 s & 93
7z a1 ¢ fF &@dr & A’ ¥ 89 9 g,
aat ¥ fod faan @ o7 ww@W g sgEr
Taam & ST 1 T AR § I qEe
gl AT =rfed, faAar S osEwm omvey
Ty F7 gFG @ g fowar afen o
FFT FT @AT =T gWT AfE0 | A=EAT TR
aifgy % &1 F90 Ao g 3E& ZgaEw &
& ar 7 | A EEAT TG FATAT E @V SAAT
JUF Jq AT I, ITH] FE q KL qAT T
w7 # s aer 7, AfwT & Ao uw
TEAT & 9T 5-5 KT JHIE A7 E A IAR
AR ZAAIT M qH, 0AT FAT AT 4
TR W IHE AT KW AT, gqaqT B
FT IHY TAERT & & WO 1 Ag AR &7
qET g &1 gEAT |

Jg-AAMIT A, gAK I F ORI A
fasirs Aift @ & sa% Aarfas 7 smw=fmn
i o1 fasamm & arg AT W g S Al
g wqaT v &7 franfear g 9@ g, Hfee
gy WX ag AR famAmr @mw W@ 2
s #mar 7 5% fAan o g om@ o
IF FIX E, IF AF AWM @A FA IAS
FAT WW, s F1 fEar ogw &5 99w
TR L qg A w F fax § maEw
grafadt & fag & 7 -

¥ g ¥ ooz framg FwAT =W g
f faw mewrm uw gfafs v @i 9@
gfuftr & =y FF AA——TEW  AL-EE
A SEvT AG §, ATEE AT HOAW AT
gae 4, 3 A aEEmmwme & oan &
A9 oAFT 3, I X F o4 ¥ g A
TFY-- g @), efap 79ET &1 AR 4@
fam wamm =t g & @ 8@ gAY
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[ wmErT faz) |
arfed, ;1 s ifr §° fgd ) Foeen-
R feam fau gar ¢ ok W F fAw
AT 1 SAEC B T ATE! A |

g am g 3 B dRT o w A Ay
ot At faEar a= w7 &1 1 9T AR fE
T AT A A L T AW F wER
g | Ay, foed AwE, 3 fE 0F AW

qA, W FET TAIE] IAT BN |

MR. DEPUTY CHAIRMAN: The .
House stands adjourncd i 2-00 P.M. to-
day.

The House then adjourned for .
lunch at five minutes past one of
the clock.

The House reassembled after lunch at |
three minutes past two of the clock. The
Vice-Chairman  (Shrimati Porabi Mukho- |
padhyay) in the Chuir.

1. THE APPROPRIATION (NO. 3)
BILL, 1975—Contd.

. THE APPROPRIATION (NO. 4
BILL, 1975—Contd.

THE MINISTER OF STATE IN '1HE
MINISTRY OF FINANCE (SHRIE
PRANAB MUKHERJEE) : Madar, Vice- |
Chairman, 1 am grateful to hon. Members |
for making their observations on the |
Supplementary Grants and Demands for |
Excess Grants.

Madam, this is the first batch of Supple- !
mentary Grants since the Budger was |
passed. Nearly Rs. 285 croves, consisting
of 10 grants are povided in the Supple-
mentary Demands. Tn the foot-note of the
demands, which we have placed before the
House, we have indicated the necessities |
and exigencies which arose for us to come
forward before the House for further
authorisation from the Consolidated Fund
of India.

Madam, it has bcen very correctly
pointed out, while making observations by
some hon. Members that when we had
brought forward this piece of Supplementary
Demand, whether we kept in view what

[RAJYA SABHA]
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would be the overall  posttion so far .=

. the deficit is concerned. Perbaps it would
" not be correct to come to the conclusic:

that immediate pumping in of this amount
of money in certain Heads would have its

" effect on the overall deficit position. Our
need may not be of the order of R~ I-°
“crores.  Theic would be recoverics

receipts also. It may be of the order of
Rs. 280 crores or a little more. Apzit
from that, so far as the overall deficit
position is concerned, there are expectations
of having larger market borrowings. Fore-
ign aid position may also improve to ~cme
extent and there is an overall exercre of
bringing various economic m-astres o
reduce expenditure as Tar as possible.

One hon. Member, perhaps Mr. Bhupesn
making  his observatic=s,
suggested that we should resort to mor2
and more economic measures. Madam,

- through you 1 can assure the hon. Membar

and the hon. House that this exercise i3
being made by the Government. It is «
constant  exercise. lLast year we issued
ceitain  instructions for bringing down
public expenditure and making efforts to
have as much economy as possible, Thens
instructions are being adheted to strictly,
So far as public expenditure is concernzd,
I would like to mention some of the
measures that we have taken. There is a
10 per cent cut on non-Plan expenditure
such as travelling allowance. overtime
allowance and other non-Plan expenditu:z,
Various departments and offices are ress -
ting to this cut. Not only that, even in
filling the vacancies, there is a4 ban excest
when they are found necessary for opera-
tional purposes. While providing the ex-
penditures, we are making constant exercisa.
Qur Ministry is being criticised on 1733

| account by certain other Ministers  ud

perhaps we are applying too rigorous a
yardstick for cutting down expenditure. [
appreciate the suggestions which have co~z2
from the hon. Members in this regard

I have already mentioned that the prc.i-
sions which we are seeking through th:.2
supplementary demands relate to certain
very essential items. For example, Rs. 75
crores have been provided for the States

(¥ 3



